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which will come in course of pay-
ment during the year ending the 
Slst day of March, 1966, in res-
pect of 'Capital Outlay on Public 
Works'." 

13'28 hrs. 

DELHI SECONDARY EDUCATION 
BILL 

The Minister of Educatl.... (Shrl 
•. C. Chaela): Mr. Deputy-Speaket, 
Sir, I beg to move: 

''That the Bill to provide for bet-
t{'r organisation and development 
of secondary education in the 
Union terr;tory of Delhi, be taken 
into consideration." 

Although we have a large number 
of ~ cond  schools in the city of 
Delhi-I will give you the figures 
presently-we have no control o ~  

these schools at all. The number of 
private secondary school. is 146 of 
whiC'h un-aided sC'hoo}<; are 29 and the 
balance are aided schools; Gover-n-
m,.nt schools are 240. making a grand 
total of 393. I am not suggesting 
thal all th-private schools are bad-
many of them are good-but quite a 
few arc subnormal and they have 
been ,runty of practices which really 
undermin, the basic principles of good 
educ.tion. Our attent'on has been 
drawn to failure of executive instruc-
tions regardinq-timely payment of 
.alariC's to teachers failure to create a 
I'pO::l?'rve fund. t ~ recruitment ot tea-
ehers with qualiflc.tion, o ~  than 
. the prescribed qualifications, the an-
.'Itho"ispn. borrowing of monev from 
!he ni1~  fund bv the man81ll'ments 
of c~oo s and colJectinll compulsory 
don~tion5 to meet thE" m m ~ m nts  

.h"lTfi of the mai,,1rnanC'e e](t)("oditure 
Ibt the !lehoo's. Now. Wp e-ive aid to 
mn~t of thpse schools. But we have 
Dot legal sanction to enforce any dis-
f!inJin ". The most w.:o can do is to 
etop l!ivino: aid b"t that harm. more 
the .chool •. the studpnh "nli t~  tea-

~ and bring!! about no impl'Ove-
~nt  Tn o d~  to ~  bnttpr ~  .. 
nolon, this Bill haa been Introduced. 

Sir, the <cheme 01 this Bill is very 
~im  ~ It d£'al.;; with recogdised 
sc ~   ~  t ~ :lid(-d Sl hools. It pro-
vitles thnt cill the existing schools shall 
be deCIned tp be rt"Cognised schools. 

Claus,. 9 provides thot the aid will 
only be given to a recogni!5ed school. 

Clause 3 provides for the recogni-
tion of schOOls and It lays down the 
conditions on which a sol1ool would be 
re.ognised and t ~s  are very S:lluta17 
conditions. It lays down that no 
school shall be recognised if-

lI(a) it dot's not have' odC'quate 
funds to ensure financial stability; 
or 

(b) It does not have a duly 
approved scheme of m ~n m nt 

as required by sanction 5; Or 

(c) it does not have suitable 
accommodation with adequate 
sanitary and seating arrange-
ments ...... " 

would like to m.nl ion here thd 
many flchools are housed in a manner 
which is a disgrace to education. 

Shrl Barrow (Nominat.d-Anglo-
Indians): Including Government 
achools. 

8hrl M. C. Charla: Maybe. U there 
are any, then I plead guiltv. Further, 
It is provided that no school .hall be 
",cognhed if-

.. (d) its premises or any part 
tIlereof is used a. a shop. an olllce 
Or a residence unronnerted with 
the aC'ivities of the school; or 

(e) it doe. not hAve Ihe preo-
crlbed facilities for physical educa-
tion. lib'",p'" "I"'rvicc laboratory 
work, workshon practice or co-
curricular activities; or 

(I) it is n"med after a .ect or 
C'8.!lte." 

Th"n. Rubel." •• (3) p·ovldes that if 
the ""hool fails to eo'll ply with all 
this. the !'ichonl mav be d~ o~ni d  
In olhl'1' o ~  tht rrCOI'll'tlon en 
be .... Ithdrawn and If the r..,.,tnitioft 
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is withdrawn and it ceases to be re-
cognised, then it would not be entitl-
ed to any aid. 

ClaUSe 5 deals with the scheme \/f 
management. It provides that a 
model scheme will be drawn up by 
the Administrator and the schemes 
which every school may have must 
comply with necessary adjustments 
and amendments to the model scheme. 
Then, this claUSe lays down what tlo. 
~c cm  should contain. May I draw 
your attention to some of the impor-
tant provisions which such a scherr.e 
should contain? Sub-clause (5) of 
Clause 5 provides: 

"The scheme of management 
.hall, among other things, provide 
for the constitution of a Managing 
Committee" by whatever name 
called, 've,ted with authority to 
manage and conduct the aft'airs of 
the schools." 

Then, sub-clause (7) provides: 

"The head of the school and two 
other teachers thereof chosen ac ... 
cording to seniority by rotation in 
the prescribed manner shall be ""'-
officio members of the Managing 
Committee." 

Therefore, the head of the school and 
two other teachers will have lOIIIe 
Yoice in the management of the school. 

Now, I would draw your attention 
1>0 clause 7 which i. an important 
clause regarding the c109Ure of 
achools. Sub-clause (i) says: 

"N 0 schooi or class in a achool 
ahall be closed by the manager 

~ t  noticE' in writing to that 
effect to the Director." 

Clause 9, a, I stated betore, deals 
with aid to recognised schools, Sub-
elause (4) provides a 'Yery important 
_feguard tor teachers. It says: 

"The salarics and allowances of 
teachers and other employees 01 

the school for the period for which 
aid is given shall be the first 
charge on such aid and no pay-
ment out of the aid shall be made 
or committed to be made before 
making payment to the teachers 
and other employee. of their sala-
ries and allowances for the period 
aforesaid." 

have rccf!i ved complaints from tea-
chers that they have not bef'n p:iid 
bheir salaries and the salaries have 
been postponed for months and 
months. Now, if the aid is given, the 
s i ~ and allowances of teachers 
and other m o ~ of thE:' school 
shall be the first charge On the aid 
and the salaries will have to be paid 
from the e;d whirh the school gets 
from the Government. 

Moy I now draw your attention to 
Clause 11 which deals with terms and 
conditions of service of teachers and 
other employees? It provides: 

"( 1) The terms and condi tions 
of .ervice (including conditiona 
regulating recruitment) of teacher. 
and other employees of an aided 
school shan be such a9 may be 
pre,cribed. 

(2) Subject to any rule that 
may be made in thi. behalf, no 
teacher of an aided school shall be 
dismis!ied, removed, reduced i.n 
rank or suspended, nor shall hI. 
services be otherwise terminated 
without the previoW! sanction in 
writing of the Director." 

Thi. gives security of tenure to th! 
teachers. Today, a teacher can b@ 
turned out or can be employed on a"7 
salary and he has no safety and no 
security. 

Then, if you tum to clause 12, it 
says: 

"The 981arics Of teachers and 
other employe •• of an aided school 
sholl be disbursed every month by 
the manager or by the prescribed 
authority within the prescribed 
time and in the prescribed manner. 
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failing which it shall be competent 
for the Director to disburse or 
arrange to disburse the full ap-
proved salary of any teacher or 
other employee." 

This is provided so that it a teacher 
is not paid punctualy or regularly. he 
can appeal to the Director and ~ 

Director can arrange to have the s ~ 

ry paid. 

Clouse 13 deals with affiliation. It 
says: 

"For the purpose of conducting 
public (>xJmination, all Govern-
ment and aided schools shan be 
allilialed to the Board and shall 
fulfil the conditions prescribed by 
the Board in this behaIt." 

W C" have used the word 'aided' be .. 
cause there are muny :.chools which 
would now become recognised under 
this Bill which send up their students 
not to the examination held by the 
Board but to some other examination. 
But when the the school Is aided, the" 
that school has to be affiliated to the 
Board of Secondary Education and 
will be guided by the directions of that 
Board and the students will have to 
go up to the examination held by the 
Board. 

Clause 14 is regarding fees. It say.: 

"No aided schOOl shaJl levy any 
tee Or any other charge at a rate 
exceeding the prescribed rate and 
Nch fees and other charges may 
be collected and accountad for In 
the prescribed manner." 

One Of the many complaints that .. e 
haVe received Is that children are 
made to pl'ly variou, other amounts 
over and 8 bove the tees. They are 
eharged tor this and they are charged 
tor thAt. Thi!'; clause prevents such 
lhingo happening. 

Clause 15 lays down the age-limit. 
It .ays: 

U(a) No person who has not 
attained thE.' age of five years shall 
be admitted to cia •• r or equiva-
lent rIa .. in If Government or 
recognised lIC!hool. 

(b) No person studying In any 
suell, ..,hool shall, without the 
permission in writing of the Djrec-
tor, be retained in the school atter 
such person has attained the age 
of twenty years. U 

Then, clause 16 provide. for .. 
School Fund. It says: 

UIn every aided school there 
shall be a fund to be called the 
School Fund and there shall be 
credited thereto-

(a) any monetary aid granted 
by the Central Govcrnmen1, 

(b) income accruing to the 
school by way of fees, and 

(e) any other contribution., 
endowments and the like." 

And sub-clause (2) says; 

"The School Fund and an other 
tunds. including the Pupils' Fund. 
established with the approval of 
the Administrator shan be ac-
counted for and operated upon in 
accordanCe with the rules made 
undr!' t i~ .. Act." 

So, the whole of the Income of the 
school will constitute the School Fund 
which would be administered In a 
manner laid down under the rules. 

Clause 17 deals with Inspection of 
ochoal.. Sub-claule (3) provide., 

'"l'he Director may give direc-
tions to the manager requl ring 
the manager to rectity any detect 
or deftciency found at the time of 
Inspection Or otherwise In the 
work in" ot the schooL" 

It is no UJIC inspecting a school un-
leas tlbere Is some methOd of remedy-
Ing any defect found du i~  ~  c-dUrs8 

ot inspection, This claul'Je provides 
tor the power of the Director to give 
necessary directions. 

Sbrt Bade ~on  In Section 
16, it is said "including the PupilI' 
Fund". Will It include the poor boy" 
fUnd aI.o? 
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Shrl M. C. Charla: Ye., all other 
funds. 

Shrl Bade: The poor boys' fund will 
also be included? 

Shri M. C. Charla: I take it that it 
.. ill. 

Clause 18 deals with taking over of 
aided schools. This is a very drastic 
provision. But as you will see the 
language of it, it only applies in spe-
cial cases. 

"Whenever it appears to the 
Administrator that the manager 
or Managing Committee of any 
aided school has neglected to per-
form finy of the duths imposed by 
or under this Act, and that in the 
public intereJt it is expedient to 
take over the management of the 
achool, he may, after giving the 
manager reasonable opportunity 
of showing cauSe against the pro-
posed action, take over the mana-
gement of that school for a period 
not exceeding five years." 

There may be a school which, in 
.pite of the standing instructions 
given, inspection held und warnin&s 
g:ven. mly continue to be mal-admi-
nistered. So. if in the public interest 
It is found that it is necessary to take 
over an aidro school. this Clause gives 
. the necessary power. 

I may point out here that, in view 
Of the judgment of the Supreme Court 
in the Kerala case, we have been ad-
vised that this Clause cannot be made 
applicab1e to minority schools. Arti-
cle 30 of the Constitution provides 
that a in~istic nr religious minority 
ha. the right to establish and manage 
it.! own in~titution  so, taking over 
om t~  Bnd m n ~intt a m:nority 
!ns.titution would offend the provisions 
of 'the un ~itution  Of course, the 
Sunreme Court has .Iso said that the 
riy;rht to managemf'nt means not the 
ri5lht to mismanagement. Therefol"e, 
subject to what my t i n~, Mr. 
Frank Anthrmy or Mr. BarrOW, m ~ t 

sa". this 1!11 t"e only provision whi h 
~ hove mode inapplicable to mino-
rity school •. 

Shrl Warlor (Trichur): You have 
already anticipated something from 
Mr. Frank Anthony? 

Shrl M. C. Charla: I think it is II 
good thing to anticipate the criticism 
before it is made . 

As I said, the only claUSe which 
will not apply to minority schools ill 
Clause 18. We have carefully looked 
into the Supreme Court's judgment. 
Mr. Frank Anthony is more in touch 
with law than I am; mine may have 
got rusty; so he may correct me wher-
ever I am wrong. Undoubtedly, the 
terms of the Supreme Court's judg-
ment say that this Clause cannot apply 
to min'lority schools. it was this very 
question that was agitated in the 
Kerala case. If I may turn to Clause 
20, it says: 

"There shall be an Advisory 
Committee on Education which 
shall assist the Director in formu-
lating major policies about educa-
tion and may be con!=;ulted by the 
Director on such matters as he 
thinks fit." 

This Committee, I am sure, will be 
of grpat help 3n:1 assistance to the 
Director. 

Then Clause 21 provides: 

"It shall be lawful for the Cen-
tral Government to give any 
direction not Inconsistent with the 
provisions of this Act to the mana-
ger or the Managing Committee at 
II school in respect of any of the 
following matters, namely:-

(i) syllabus, 

(ii) toxt-book. and other read-
ing material, 

(iil) l'onditions of service of 
tea hers, 

(iv) sanitary facilities, and 

(v) any other matter that mll7 
be ~c i d  

You wil see that all there Oft 
important matters affecting the 
well-being or student •. 
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.n P" ~ ~ ~ m  : 

,, ~ ~  ~, .ru ~ 'f.T o ~, 

~ t! ~ il1lT ~ I '1'1"1 ,iJ;n 

~ i  IiI<'r ~ i ~~ f<r'fr 'tfrof 
'" 'l:-'Jr "!TWTr ? 

Mr, DepUty-Speaker: The bell is 
being rung 

Now there is quorum. The hon. 
Minister may continue. 

8hri M. C. Cbarla: As was say-
ing. Clause 21 deals with matters with 
regard to which the Central Govern-
ment may give directions not incon-
sistent with the provisions of this Act. 
These are matters which are of in-
terest to students and are also in the 
interest of the weltare of the school 
!Concerned.. 

I need not trouble the House at this 
stage with the other provisions. 

May I say a word about the history 
of this legislation? 

Sbri B3de: Clause 25 is very drastic. 

8hr! M. C. Chagla: This is a prc>-
vision which you lind in every Bill. 
It says: 

~  ClS otherwise expressly 
provided in this Act, no civil court 
shall have jurisdiction to enter-
tain any suit or proceeding in res-
pect ot any matter which the 
Central Government or any officer 
or authority appointed or speci-
lied under this Act is empowered 
by or under this Act to determine, 
and no injunction shaII be granted 
by any court or other authority 
in s ~ 1  or any action taken or 
to be taken in pursuance of any 
power conferred by or under this 
Act." 

Th:tt means, so long as any authority 
is acting within the four comers at 
this Bill. dvil court will have no juris-
diction, but it does not mean that, If 
It behaves mala fide, without good 
faith or maliciously or exceeds Its 
power, its action cannot be challen,ed 

1950 (Ai) LS--6. 

in the civil court. May I also assure 
my hop. "iend that, notwithstanding 
this, ai far as the writ jurisdictiun in 
the High Court and Supreme Court Is 
concerned, that is not affected. 

8hrl Bsde: I am 110t questioning 
lhat. Some teachers Ilo to courts. 
There are no laws in other States like 
this. But this is the first law which 
has come to Parliament. Here no 
student or teacher can 110 to the court. 

Shrl M. C. Cha&'la: We have intr<>-
duced the same provision in the 
Banaras Hindu University Bill which 
is before the House; we have introduc-
ed the ... me provision in the Jawahar-
lal Nehru University Bill which is 
now before the other House. I think 
this is very necessary because there 
is too much of litigation regarding 
schools and universities in the Courts. 
Notwithstanding this, hundreds at 
writs are flied in courls. Every time 
a student is dismissed, he rushes to 
the High Court. We cannot help it 
because it is part of our on~titut on, 

it is the fundamental right of every 
citizen to go to law courts. But at 
least we want to prevent a suit be.nll 
/lied in the district court or civil court 
or going on appeal to the High Court 
or Supreme Court whkh takes years 
and years tor cases to be disposed ot. 
I am sure it will in no way prejudice 
the right of the citizen. If there is 
really a gross casco if the authority 
('xceeds its power. then this Clause 
noes not prevent the .,grieved par!" 
frc= approaching the court. The hon. 
member need have no anxjety about 
the right of the citizen. 1 ~  he is 
a teacher or a student to approach 
the court. 

A. I was .aying. the hiStory ot the 
Bill is that the Ministry IIrst drafted 
the Bill whlrh went before the Home 
ini~t ~ Advisory Committee. Then 
that Committee appointed a oub-com-
mittee with Dr. De.hmukh 80 the 
Chairman and Kumari 8hanta VR.ist, 
M.P. and Shri Shiv Charan Gupta, 
M.P. alii! members. They made a re--

port. 

8br1 llelTOW: No teachler? 
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Shrl M. C. Charla: This was a sub-
committee appointed by the Home 
Ministry. 'l am not responsible lor 
this. That sub-committee made a re-
port on the basis of which this Bill 
has been brought forward. 

find that there are amendments 
se"king to refer this Bill to a Select 
Committee. My own view is that Lhis 
is a very simple Bill which can be 
disposed of by this House in a short 
time. But the general consensus of 
the House seems to be that it should 
go to a Select Committee, and I must 
bow to that general consensus and 
therefore, 1 shall accept the ~ nd~ 
ment tabled by my hon. friend Shri 
Naval Prabhakar, who proposes the 
reference if this Bill to a Joint Com-
mittee 01 the Lok Sabha and the Rajya 
Sabha. That is why 1 have not golle 
into greater detoil with regard to the 
provisions of this Bill. 

All that 1 propose to say is that such 
a Bill is absolutely necessary. It was 
necessary a long time ago, but as you 
will notice, this Bill was introduced 
on the 25th November, 1964, and it 
bas taken exactly one year, or rather 
more than a year to come up to this 
House and I do not know how long it 
will take for the Bill to go to the Joint 
CommJittee and then come back. 'I 
think another year may pass. I do 
not want to make any reflection on 
anyone, ·but really legislation is the 
most important part of parliamentary 
government, and if legislation is held 
up like this, it is very difllcult 
to do anything. We want control and 
supervision of our secondary educa-
tion and we want to do something for 
Our teachers, for our studenh: and for 
the improvement of secondary <"duca-
tion. . 

Sbrl Sinlwlan Sln,h (G0I'akhpur): 
The han. Ministar is saying that the 
legis1ature is respon:;ibJc for this Bill 
being held over for a long pel'iod. May 
we know who is responsib1e for the 
holding up of the Bill. th,· Parliament 
.'r the Cabinet ini~t  

8M1 M. C. CbaCla: I am Dot blam-
ing anybody. I know that Parliament 
has got other work to do and more 
important matters to attend to. But 
1 am only pointing out the fact that a 
Bill which was intruduced in Novem-
ber, 1964, has reached hearing in Nov-
ember, 1965, exactly a year afterwards 
and now there is a proposal that it 
should go to a s"lecl Committee; that 
means that this Bill has got to go to 
the Rajya Sabha. The next session 
w ill be budget session, and you know 
that it hi a.lmost impossible to get any 
legislation passed during that session. 
And so, if the Bill would come UP be-
fore this House in November Ig66 I 
shall feel very happy. '  , 

Mr. Deputy Speaker: Motion moved: 

"That the Bill to provide for 
better organization and develop-
ment of secondary education in 
the Union Territory of Delhi be 
taken into consideration.". 

There n re some amendments to "his 
motion. Hon. Members who wish to 
move their amendments may do sO 
now. 

Sbri Frank Antbony (Nominated-
Anglo.lndians): I beg to move: 

"That the Bill be referred to a 
Select Committee consisting of 2() 
Members namely Shri N. Aruna-
chalam, Shri A. E. T. Barrow. 
Shri P. K. Ghosh Shri Jaipal 
Singh, Shri A Ja'yaraman, Shri 
R. Kanakasabai, Sardar Kapur 
Singh, Shri Krishnan Manoharan. 
Shri M. R. Masani, Shri P Muthiah, 
Shri S K. Paramaslvan, Shri P. R. 
Ramakrishnan, Shri R. RamOll3thl" 
Chettiar, Shri V. K. Ramaswamy, 
Shri P. Sivasankaran Dr (Mrs.) 
T. S. Ramachandran' Soundaram, 
Dr. P. SrinjvlJsan, Shri Gopalasami 
Thenogonrlar, Shri P. Venkatasub-
baiah. and Shri Frank Anthony 
with instructions to ,.,.port by the 
i ~t day of the next session .... (23). 

Sbri Barrow: 1 beg to mm'e: 

'That the Bill be referred to a 
Select Committee consisting ot %00 
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Members namely Shri Frank An-
thony, Shri N. Arunachalam, Shri 
P. K. Ghosh, Shri Jaipal Singh 
Shri A. Jayaraman, Shri R. Kan-
akasabai, Sardar Kapur Singh, 
Shri Krishnan Manoharan Shri 
M. R. Masani. Shri P. Muthiah, 
Shri S. K Paramasivan, Shri P. 
R Ramakrishnan, Shri R. Rama-
nathan Chetliar, Shri V. K. Rama-
swamy, Shri P. Sivasonkaran, Dr. 
(Mrs.) T. S. Ramachandran Soun-
daram, Dr. P. Srinivasan Shri 
Gopalasaml Thenogondar,' Shri P. 
Venka! asubbaiah, and Shri A.E.T. 
BarTow with instructions to report 
by the flrst day of the next .'es-
sion.". (40). 

Shri Naval Prabbakar (Delhi 
Karol Bagh): I beg to move: 

"That the Bi:1 to pro':ide for bet-
ter o ~ nis ion and development 
of ~ , ndn  education jn the 

Union Territory of Delhi be refer-
red to 8 Joint Committee of the 
Hou:!'es consisting of 45 Members, 
30 from this House, namely Shri-
mati Renuka Devi Barkataki, Shrl 
A. E. T. Barrow, Shri Parashottam_ 
das Haribhai Bhell, Chodhury 
Brahm Perkash, Shri S. N. 
Chaturvedi, Shri Vijayasinhrao 
Ramrao Dalle. Shri Sudhal18u 
Bhusan Das, Shd Gokaram Praud, 
Shri Shiv Charan Gupta. ShM Hem 
Barua. Shri Krishnan Manoharan, 
Shri Rama Chandra Mallick, Shrl 
Yamuna Prasad MandaI, Shri Mali 
Mariyappa, Shri P. Muthiah. Shri 
P. K. Vasudevan Nair, ShM S. 
Osman Ali Khan, Shri Ranan-
jsya Sinl(h, Shri Shivram Rango 
Rane Shri Ralan Lal, Shrimati 
J "yo ben Shah, Shri Diwan Chand 
Sharma, Shri T. H Sona,'one. Dr. 
(Mrs.) T. S. Soundaram Rama-
rhandran. Shri G.G.S. Swen. Shrl 
Krishna Deo Tripathi, Shri Tula 
Ram, Shrimati ViJya Raje, Shrl 
Vishram Prasad; and Shri Naval 
Prabh.kar and 15 from Rajya 
Sabh.; 

that in order to constitute a sit-
ting 01 the Joint Committe<! the 
quorum shaU be one-third 01 the total 

num~ ot members of 
comliittee; 

the Joint 

that the Committee shall make a 
report to this House by the 28th Feb-
ruary. 1966; 

that in other respects the Rules of 
Procedure of this House rel.tina t<> 
Parliamentary Committees shall apply 
with such variations and mod t , tion~ 

as the Speaker may make; .nd 

th.;]t this House ~comm nds to 
R.jy. Sa·bha that RBjy. Sabha do 
join the said Joint Committee and 
communicate to this House the namps 
of 15 Members to be appointed by 
Rajya Sabha to the Joint Commit-
tee.... (57) 

Mr. De1>tlly-8peaker: The amend-
ments and the original molion are 
now befon' th" HOUSe fOr discll",ion. 

Sbrl 11. M. Trivedi (Mandsaur): 
On a point of order. Since the motion 
for reference of the Bill to a Joint 
Committee is going to be accepted, the 
only thing that could be discu •• ed 
would be the original motion and not 
the amendment •. 

ShrI Frank ADthoay: The other 
amendments will not be taken up but 
only the amendments .eeking to refer 
the Bill to a Select Committee or a 
Joint Committee. 

Mr. Deputy..spea.ker: The 
amendments will not be taken 
now. 

other 
up 

Sbrl Frank Anthony: Sinco the 
Education Minister has been pleased 
to indicate his i 1in n s~ to accept 
reference of this Bill to • Joint Com-
mittee. !.;hall b. ven' briel. A. Mr. 
M. C. Cha,la has mentioned, nobody 
has been respom:ible, at least nobot!y 
that I know of, for the delay in the 
Bill coming before thiS Hou.e. 

Wlrile I agree with Mr. Chagla on 
the nt..>ed for a measure of this d(",;-
cription, J feel that it 11 Intended to 
be a model Bill and a. such it i. t'rry 
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necessary that the provisions of a 
meO'ure like this should be studied 
carefully nnd a goad deal of thought 
should go int.o it. 

Actually when I saw tlte Bill I was 
a little taken aback. Then 1 met the 
Education Minister. and 1 am not giv-
ing away any secret when I say this, 
and 1 took with me the Supreme 
Court's opinion on the Kerala Educa-
tion Bill reference, where 1 had ap-
peared as one of the counsels. 1 
pointed out to Mr. Chagla and I think 
he agreed that some of the provisions 
of this Bill were palpably in violation 
of tlte opinion given by the Supreme 
Court. That was why 1 felt that it 
was very necessary that this Bill 
'Should go to a Joint Committee con-
'Sisting of people who would haVe the 
time and the opportunity to scrutinise 
~t  various ,provisions. 

I only want to indicate 80me of the 
provisions which 1 respectfully sub-
mit rae ex facie illegal. 

Mr. Chagla has said that the Bill 
'seeks to draw a distinction between 
'recognised and aided schools. In 
'Clause 18, the Ministry apparently has 
'been pleased to put in a rider about 
minority sehoo:s in respect of the tak-
lng over of their management. But 
may I say with re<pert thRt that rider 
to clause lR will not meet the opinion 
<>f the Supreme Court, because the 
Supreme Court did draw very distinct-
ly a legal division between recognis-
ed schools, recognised aided schools 
and recognised aided minority s'"'hools? 
If I may give an example, I argued 
on behalf of the Anglo-Indian schools 
in Kerala. They wen' getting aid but 
under a C'onstitutionnl provision. The 
Supreme COUl't said that that aid was 
not aid in the normally aecepted sense. 
It was not ex grati'l. So, they ('ould 
not ('orne within the ambit of aided 
s(,hools. What did thE:' Supreme Court 
do? They went through all the pro-
visions of the Kerala Bill, and so far 
as the Anglo-Indian schools were con-
'C'erned, trC!ating them only as recog .. 

nised minority so:hools, had struck 
down all the provisions of the ~  

Bill, rathel', they did not strike down 
because it was only an opinion, but 
pronounced that all those provisions 
would be violative of the fundamental 
right given to the minorities under 
article 30 to establish and administer 
institutions of their choice. But let 
me just indicate what they had struck 
down. There, the Kerala Government 
sought to arrogate power to te!l the 
aided schools including the Anglo-
Indian schools who the manager 
should be. They sought to tell them 
what proportion of teachers there 
shOUld be from which communities, 
particularly the Scheduled Castes. The 
Supreme Court said that they might 
do that with regard to aided sohools 
but they could not do it with regard 
to Anglo-Indian schools because they 
were deemed to be only recognised. 
With regard to aided schools in the 
normal sense, the Supreme Court went 
further and said that they accepted it 
so rar as the other schools like the 
Nair schools and the Roman Catholic 
schools were concerned; they said that 
they accepted those regulations as 
reasonable regulations although they 
came perilously npar to interfel'ring 
with the fundamental right of these 
minority-run sohoals like the Nair 
schools and the Roman Catho1i(' 
schools. But with regard to clauses 14 
and 15 of the Kerala BiB, they struck 
those down in terms and said that 
those two clauses could not be applied 
to any school, even if it were aided 
rent pCI' cent. Now, what was con-
tainf'd in clauses 14 and 15? In regard 
to clause 14, it was said that if • 
school was being aided, that is. a 
minority school-I do not know what 
the pro'vision would be if it were not 
• minority school-and it was being 
mismanaged, all that Government 
could do was to withdraw the aid; 
they could derecognise it but they 
could not take over the management. 
Clause 15 said that they could not 
only toke over the manRogement but 
after giving compensation take over 
the school, but the Supreme Court said 
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that they could not do that; with re-
gard to minority institutions, even if 
they were cent per cent aided, they 
could net either take over their pro-
perties after giving them compensa-
tion or take over even the manage-
IRent. That is why, I say that clause 
7 of !.he present Bill will not stand up 
to a challenge in the court, because 
here this is made applicable to recog-
nised schools, not to aided schools. 
Here, if a school is dererognised for 
some reason, Government arc seeking 
to arrogate to themselves power to 
take over the management. I would 
submit that if it cannot even be done 
with an aided minority school, a 
fortiori that cannot be done in respect 
of a recognised school. So, I say that 
clause 7 will not stand up to a chal-
lenge in the court. 

Then, take clause 6. As I said, in 
terms, the Suprenle Court had sald 
that Government would not be able 
to tell a minority school, althOUgh it 
was recognised, who its manager 
should be, because that would be an 
interference with their choice. They 
may derecognise a school but they 
{'onnot tell them Who their manager 
should be. 

So, in sc utini~in  this Bill in the 
J oint Committee it will be very neces-
sary to keep the distinction drawn by 
the Supreme Court. between recognis-
ed schools, rrcognisl'd minority schools, 
~ 1d reo:ognised non-minurity schOOls, 
anrt recognised aided schools, belong-
ing to minorities and recognised aldej 
~c oo s not belonging to minorities. 

There are a numher of other provi_ 
!io:",;-; which I would h;w(' liked to 
comment upon. But T jl1.st gave some 

~m 1s wht're I feel this Bill would 
flounder if it n~ ~s  in its pre-
~ t form bec::mse it would be in-
di ~ct violation ot the opinion of the 
S Llpremf' Court. 

J am glad that Mr. Chagla bas 
agreed that the Bill be referred to • 
Joint Committee. 

stfWarlor: You will alow me to. 
have this occasion utilised also for a 
general comment on education, and< 
educational institutions in Delhi. 

Firstly, I wanted a direct answer 
from the Minister--and the Govern-
ment for that matter because I know 
that the Minister wiIJ not always be 
in a pasHion to have his own way J 
as we saw yesterday-whether actuul-
ly Government is thinking that we 
should have 8 reorientation in our 
"ducation, whether we are satisfied 
with continuing the agriculture civili_ 
sation, science and technology as far 
as agriculture is concerned. or we are 
really concerned in having an orienta-
tion by which we will have the new 
science and technology imparted into. 
this country. Will we have a scienti-
fic and technological civilisatiOn in. 
the modern sense at least from now 
onwards in our country? If the latter 
is the case, I will suggest first and 
foremost that Government muat _ 
that all controversy about language is 
banished immediately. 

This controversy about the 
11ladhyam, the medium of f'ducntion. 
is t~c  hampering evt>rythina i~  

In this connection, I would like to tell 
the hon. Mmister that all the statute' 
of language must be suspended, that 
means, grammar, syntax)' everything 
must be suspended for tlw t irne 
being. Let U8 have the new lan-
guage which is emerging trom the 
foundries and lactories in India. That 
is what we want. A1J long 8!' Ian ... 
~  is in the hands of [iC'ad("mic-ianx 
sitting in their i ~  t ~  n('ver in 
India will we have-' <l ~ci, n1 irk and 
technological languagp This quosliol\ 
will be alwaY!li uppermo . ..:t in tht:, mind. 
of academician" and they will I:!rel'lt(lo 
a languag(l in their own· iPHtg'r-which 
will be most unrealist.ir'. un:-.ulted. un-
progressive and mo~t n ~tion  A.'i 
I said. a ne'w n ~ c L'! cmergins:. 
and if our c d mici n~ are in earnest, 
they will go to the foundrle. and f.c-
torie!! of lndia wherp the ordInary 
workers are using a certain IB'nguage 
irrespective of wherever it comol trom 
without any prejudice, without any 
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inhibition. It may come from Eng-
land, it may come from F'ranee, it may 
come from Russia, it may come from 
Japan; but they are using it. They 
know it and that is the language which 
will in the long run sustain us, which 
wilI ultimately enable us to have a 
common, tco:hnological and scientific 
languug:e in this country. This is my 
first suggestion. 

In this connection, I also want to 
remind the House of one thing. It is 
'well known in India that when Bri-
l.ishcrs came here, they adopted our 
language but anglified it. Even names 
of places were changed, Vijaywada 
was made into Bezwada, Kalighat be-
came Calcutta, Mumbai was called 
Bombay. They could do It. 

Shri Vasudevan Nair 
puzha) : Kozhikot was 
Calieut. 

(Ambala-
made into 

Shrl Warlor: Thiruwithonkore was 
called Travancore. (An hon. Mem-
ber: Trissur was cal1ed Trichur). 
Thcre are so many place names which 
had been changed in this fashion. They 
knew how to have a new language 
for their purposes and that had serv-
ed them well. But we do not know; 
we are copying from others, we are 
importing from others and we are not 
assimilating any of them. 

Shrl Barrow: They could not find 
a substitute for 'warior'. 

Shrl Warior: For the last 150 years 
our profeSS01'5 and others have tried. 
Can the hon. Minister tell us whether 
a single scientist-may be some ex-
ception, like Dr. C. V. Raman-or 
ordinary professors or research work-
ers who have produc£'d something: 
that has been accepled by the whole 
world? 

Shri M C. Cha{la: 51)\"'1'01. 

Sbrl SheD NaralJl (Bansi): W,' 
have Bhabha. 

Shri Warlor: Have they projected 
their own imllfe through science? 

That is the question. Not even one 
per cent of the entire scientific dis-
roveries that the wor1d has accumujat-
pd all these years has been produced 
by us. 

Shri M. C. Charla: I do not want 
this remark to be made about our 
scientists. We have brilliant scientists. 
If my han. friend wants to know 
and o:!omes and sees me, I can tell him 
what our scientists have achieved In 
this country. 

Shrl Warior: thank him very 
much for that. But that is not the 
point of contention. I am referring to 
the atmosphere created by it. 

Mr. Deputy-Speaker: Far beyond 
the scope of the Bill. 

Shri Warlor: This is secondary 
education from which science studies 
begin. Hence the relevancy. 

Mr. Peputy-<Speaker: Let us con-
fine ourselves to the Bill. 

Shrl Warior: Unless We tackle this 
malady here and now, we are not go-
ing to Cllre the country of it. 

.,ft ~ ,. ... ~ 'J'lT'll", 

$<r, iI1:r ~ 11 'f;l lI<if t I ~ i  

~ 1 ~ I 

Mr. Dcpuly-S_ker: The bell is 
being rung-Now then' is quorum. 
Shri Warior. 

Shri Warior: This is of much re-
levant.:'e because without an under-
standing of the overall picture of edu-
cation in our country. without an 
understanding of the particular cli-
mate> still ~ i n , all theEle stop-
gap arrangements for reforming edu-
('ation. school teachers, students etc. 
will be of no avail. We have tried it 
and not succeeded, that i. why I am 
saying this. 

My second point i. this. Secondary 
education is the pivot of education, not 
primary education, nor university edu-
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cation. It is here that our future citi-
zens are moulded. Hence if we are to 
have a solentillc and technological cli-
mate in this country. we must begin 
from where science is actually applied, 
where technology is actually applied. 

I also agree that there are scientistl 
in this country. But they cannot apply 
science; they are scientists in the text-
book Bense, in the theoretical sense, in 
the laboratory sensc. But actually the 
application of science and technology 
rests with the actual workers who are 
working in the foundries, workshoP8, 
fa'.:turics and such other institutions. 
Thl·Y alone know that language. No 
scientist, however great, has produced 
a language for scienec. He has pro-
duced certain things, certain inven-
tions or theories. The language of 
science is produced by the literary 
language academicians sitting here. 
They cannot do it. That is the point. 
Without grammar, without syntax, 
without Panini, without any of these 
restrictions and statutes of laneuage, 
the)" in the foundries and factories are 
evolving a language through applied 
science which we should adopt. 

This is a new outlook, a new o'ngle 
of looking at our education. 

The second thing, as far as .econ-
dary education is concerned, which I 
would suggest very humbly, very 
modestly, is this. I am not an expert 
on education, I do not claim that, I do 
not run any educational institution 
for that matter, but mY view is that 
at least this old stuff, the Mudaliar 
Committee report must bl' buried 
fathoms deep. What is the purpose 
of education? This Mudaliar Com-
mittee's voluminous report, which is 
everything but nothing, must bC" buri-
ed bv the Ministry. Do not depend 
upon'these people who are ca\led edu-
('<It ionists any mon" in India. I have 
all respect for them, poor Dr. Labh-
manaswamy Mudsliar and all his 
brot.h('rs also. but J will not accept 
him as an educationist for modern 
India, will not accept hi. theories, all 
these people's theories, for an educa-

tio~ ic  must be oriented to our 
.. odern developmental need.!, to the 
modern needs of science and techno ... 
logy. 

There are people here who are fol-
lowing the old Macaulay line who 
think that all the wisdom in the 
world is enshrined, embedded In Mil-
ton and Shakespeare alone. The pro-
f ... ssor will not agree with me, hut 
there is absolute necessity that we 
must think aloud in thill respect. We 
must keep all this in safe custody for 
some future reference or aome future 
students, but at present the need In 
the secondary schools is to cbange 
the entire pattern. How? 

What is education now for? This 
Mudaliar Committee says that it is to 
build character, that the mOlt impor-
tant point i. character buildilll. And 
what is character buildilll? Charac-
ter buildlni ia the mOlt obnOldous 
term used in educational parlance. 
Character building means tbe old con-
fusion theory, the old theories of pat-
riarchical t mi 1~  the parents 
in the family, obey the priests In the 
Church and obey t ~ Government in 
politi... In these three obedIences 
everything i. tlnished, hut that i. not 
actually what is meant by {'haracter 
building. 

Character i. not built by education 
alone. For that matter, the most im-
port£lnt factor in education 19 not 
character building. Character is built 
where people work, by the drcums-
tances In which the man i. placed. I 
may be a well-educated man, but to-
morrow I may be. dacoit. What 
character is it? In this country 
where there aTf' so many poor ~o , 

where our paise are mo ~ up fOT 
nation-building pUrpc>.<'lt"S. we cannot 
~nd crores of rup.c. tor this cha-

rccter-buildinJ(. ~ 1;<111 a Plhibboleth, 

nons ... ns.. What I want 11 that overy 
('iti?:("Tl mu~t be in a position to 
learn 

You cannot stop me like tha1.. Then 
I will not do anything. 
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Mr. Deputy-Speaker: The time is 
only four hours. 

Shri Warior: At least there are many 
dacOJ ts in schools. That is the whole 
question that is agitating the minds 
of 

Mr. Deputy-Speaker: All this may 
be relevant when the Education Com-
mission's report comes. 

8mi Warior: But this is how .e-
condary education is in Delhi. If it 
does not begin in Delhi, where should 
We begin? We began in Kerala and 
We floundered. So, you must allow 
me at least 15 minute. more. 

Mr. Deputy-Speaker: No. He has 
taken 15 minutes. 

Shri Warier: We want an education 
which will make our citizens, our 
boys immediately after their secon-
dary education, to haVe a living. They 
will not take any leaf tram the Soviet 
Union or any other country, but I 
hope the Government will take a leaf 
from friends from America. Recen-
tly the Educational Adviser to the 
Government of the United States of 
America, Mr. Clinton Williams, said: 

"An outsider coming to the coun-
try is almost shocked to discover 
that secondary education has a 
classical bias and is not oriented 
towards economic and technical 
needs." 

Thi. i. the view of this gentleman 
who is still here in India. Things may 
follow from that. 

This education has exploded in 
Kcrala and we have produceci more 
unemployed and unemployable people. 
Should it explode throughout the 
country? Here they arc in luxury 
becnuse there is only 13 per cent litc-
racy. You get a very big margin. 
But suppose it comes to a higher rate 
of literacy, what will be the state? 
There will be more unemployed and 
wnemployable people and the politi-
cal problem In !Cerala ... ilI be extend-

ed throughout India. That is what is 
going to happen. So, 1 want that 
some loud thinking must be made. 

The Statement of Objects and Rea-
sons of the Bill points out the same 
maladies that we had in Kerala. What 
doe::; 11 say? It says: 

"In recent years the unsatisfac-
tory working and management of a 
number of private secondary 
schools in the Union territory of 
Delhi have been subjected to a 
great deal of adverse criticism". 
-very rightly. 

''These have been mainly in res-
pect of (i) violations of executive 
instructions regarding timely pay-
ment of salaries to teachers, (ii) 
failure 'to create a Reserve Fund, 
(iii) recruitment of teachers with 
lower than the prescribed qualifi-
cations, (iv) unauthoriaed borrow-
ing of money from the Pupils' 
Fund by the managements of 
schools, and (v) collecting compul-
sory donations to meet the mana-
'gements' share of the maintenance 
expenditure of the schools." 

What else can be there? But will 
the provisions of this Bill remedy all 
these evils? I tell the Minister that 1 
have got an instance with me. The 
House will hear me, will bear with 
me for a minute. There are a few 
teachers in t.he Government Girls 
Higher SL'Condary School, Pandara 
Road, in whose preparatory classes 
there has been 8 recurring failurE' for 
the last many years in that their 
salaries are not paid on occasions for 

months together as the requisite sanc-
tion is not issued in time by the 
Director of Edu(·ation. In the Bill any 
dispute about salaries is to ~ refe-I'-
red to thp Dire<.'lor of Edut'.:1.tion. but 
t he Director of Education himself 
does not sanC'tioJ"'l. and t('aC'hcrs; are 

kept without being paid for months. 
At present in this particulJr s('hool 
in Pandara Road, in the ~  of New 
Delhi, there are many teachers who 
are not paid for threp months or 
mnre. Let the Mini.ter look into 
that. 
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I shaIl not deaI with many q"eB-
tions because this is going to the 
Select Committee, but take Clause 9 
on which the Minister placed great 
emphasis, saying that there was a 
provision there under which the sa-
lary shall be the first charge. Why is 
the Ministry not making salary bill. 
separate from contingency bills? Even 
in a princely State like Corhin, 
wherefrom I come, sa13ry bills were 
different and separate from the con-
tingency bills. 

Mr. Deputy-Speaker: It is no 
longer princely. 

Shrl Warlor: And in 1938 you ",ill 
remember the Congress Ministry of 
Rajaji in Madraa made a provision to 
pay the teach .... s direct. Why is that 
not maintained ~  Why doe. the 
Govenunent want this payment 
through the managements even now 
and why this consolidation? Why are 
the salary bills and contingency bills 
put together? They must be separate. 
Time bel! rings. 

Are you still ringing the bell? Only 
two minutes left? This is an impor-
tant Bill. I am not going to the 
Select Committee. If r am going to the 
Select Committee, r will do ail these 
thing. there. 

Mr. Deputy-8poaker: There arC 
other parties, other speakers. 

Shri wart .... : I thought r was help-
ing those going to the Select Com-

mittee. 

An bon. Member: You can submit 
1.1 memorandum to the-Select Com-

mitte£'. 

Shri Warlor: I take that advice. 
will submit a memorandum on this. 
Clause 9 says: 

"(4) The salaries and allowance. 
ot teachers and other employees of 
the school for the period for ,..hich 
aid is given shall be the first 
rharge ... , .. " 

Why first charge alone' Why not pay 
direct to them or at least make I pro-

Visiin to separate it and teU the man-
agers that they are not legaUy entitl-
ed tor a single paise from the amount 
of the salary? I have to leave this 
point here and go to the next point. 

There is this point about the terms 
and conditions of appointment of 
teachers. Now, this was the main tar_ 
get. How l'an the government climl-
nate unqualified or sub-qualified 
teachers from being appointed In the 
schools? A direct answer is necessary 
for that because the entire business of 
app"intment or unqualifled hands is 
t ~ t d 8'S a profit-making commer-
cial proposition in the schools. 'I'Ile 
s.:houls are turned mto commercial. 
prupositions like industrial under-
takings and made to yield hUlle pro-
fits. W. made in the BiU in Kerala 
a provision that a list of qualiJied: 
«,achers will be published in the 
gazette and  any privot.e school man-
agement l'an select teachers from that 
list, whomsoever they liked. I know 
that with all these n"Strictiolll, the-
managemcIlt6 are paY/f'rful enough in 
this country. You Brc treading on 
very sore corns here. The Education 
Ml nister does not know that but It 
will ('orne up. It was .aid that the 
teachers cun appeal. But once the), 
appeal to thf:' director their job is lost 
Should I retain my job or should I 
relain my salary? I can negotiate my 
salary, not the job. So, the!le teachers 
are even now lett t.o the whims and 
fancies and tender m<.>r('ies or the 
manJ.l!pment. This provision mus:t b(' 
thanged radically and thoroughly and 
th(' government shou:ri look into this 
matter with th(' past ('xpericnC'e in 
Vi(lW, the experi(,llI'(-' Uwt the Ket8ia 
enactment had '\nd :-113f) the implrnwll-
tation of th(" ~d t n  Act. 11 is not 
n question of minnrilit,s on 1).-, Let 
them ha.ve ('omph'1e pnjovnwnt of all 
the privilf'r,es; h t ~ m hz'l\'C' much 
mr}TP. B"J( OUT ~ o  mu.c:t he ~, d 

from this ; rHf:,.,dy or th(' w'hooJ man .. 
~ m nt imd Ow ll:3Chl'rs ('oming to 
clashps. The t tc t ~ mu~t bt" Hllilc.;ur-
ed that thl'\' will not be pen.U.",,: 
that they will ~ full prote<'tlon in 
appointment: that n(J unqualifled hand' 
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will be taken and that qualified hands 
would not be denied jobs ... (Inter_ 
Tuptions.) You should take our ex-
perience. I will suggest that there is 
much room for government to improve 
the provisions and I hope that the 
Select Committee will look into it. 
There are so many other things with 
'which I can deal but I do not want 
to deal with them .for lack of time; 
I can speak from the experience ot 
Education Bill whioh rather lost our 
Mini,try in Kerala. I hope that the 
Bill will emerge from the Select Com-
mittee satisfactorily. 

Mr. Deputy-Speaker: Shri D. C. 
~ m  

Shrl D. C. Sharma: (Gurdaspur): 
~ i  I welcome this Bill ...... (Int/!1'-
Tllptions.) 

Mr. Deputy-Speaker: I am told tl\at 
you are in the Select CommJttee; you 
can give your experience there. Shri 
Naval Prabhakar ..... . 

An hon. Member: He is also in the 
'Select Committee. 

Mr. Deputy-Speaker: He Is moving 
his motion. 

14.24 hrs. 

1Ifi 'I'll'! 1 ~ '3'lT"'1"ef ~~, 

~ ~  q-' fH17 ~ -';1:;ri <ll;<i!"f 

~nn ~ ~ ~  "  " ;;jT ,{lIrN'i f?'<T 
~ 'fiO: ,"f 1T'I\"17 ~
"That the Bill to provide for 

bl'tt( r organisation and develop-

mC'nt of s ond ~ E'ducation in the 
Onion tC'rritory of Delhi, be refcr-
rf'd to a Joinl Committee of the 
Houses ons stin~~ of 45 members. 
30 from thi-: House, namely:-

(1) Shrimoti Renuka Devi 
B;ll'kataki 

(2) Shri A. E. T. Barrow 

(3) Shri Parashottamdas Hari-

bhai Bheel 

(4) Chodhuary Brahm Prakash 

(5) Shri S. N. Chaturvedi 

(6) Shri Vijayasinhrao Ram-
rao Daile 

(7) Shri Sudhansu Bhushan 
Das 

(8) Shri Gokaran Prasad 

(9) Shri Shiv Charan Gupta 

(10) Shri Hem Baru. 

(II) Shri Krishnan Manoharan 

(12) Shri Rama Chandra Mal-
lick 

(13) Shri Yamuna Prasad Man-
daI 

(14) Shri Mali Mariyappa 

(15) Shri P. Muthiah 

(16) Shri P. K. Vasudevan Nair 

(17) Shri S. Osman Ali Khan 

(18) Shri Rananjaya Singh 

(19) Shri Shiv ram Rango Rane 

(20) Shri Ratan Lal 

(21) Shrimati Jayaben Shah 

(22) Shri Diwan Chand 
Sharma 

(23) Shri T. H. Sonavane 

(24) Dr. (Mrs.) T. S. Soundaram 
Ramachandran 

(25) Shri G.  G. Swell 

(26) Shri Krishna Deo Tripathi 

(27) Shri Tula Ram 

(28) Shrimati Vijaya Raje 

(29) Shri Vishram Prasad; and 

(30) Shri Naval Prabhakar 

and 15 from Rnjya Sabha 

That in order to constitute a sit-
ting of the Joint Committee the 
quorum shall be one-third of the 
total number of members of the 
Joint Committee. 

·That the Committee shall make 
s report to this House by the 28th 
February. 1965; 

that in other respect the Rules 
of Procedure of this House relating 
to Parliamentary Committe'es shall 
apply with such variations and 
modifications as the Speaker may 
makci and 
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that this House recommends to \1r ~ 1,tT ~ ~ I fi!;. '1ft Ii' 
Rajya Sabh. thilt RajYa Sabha do 
join the said Joint Committee Bnd ~  ~ 'fWIT ~i  ~ f'li "fi!i 1f1r. 
communicate to this HOllse the ~ t  f'f<f11i ftOlfftf ~ ~ 1 ~ 

name. of 15 members to be appom- 5 ~  iNr 'I'TT ~ fir. 10;<0 ~ ~~  ~ ~ 
ted by Rajya Sabh. to the Joint "'- .. 
Committee." ft<rfu ot~ if; ~  ~ 1~ ~tt itlfr ~ I 

;;r) fwrT ~ mn f<4m 
WIfT ~ m ~ i it ~ >n: ~ ~ 
fifo ~ >m f1f'"<4't it ift;f ~ if; "'!.'''' 
t ~i o, im~ ~ t~  

lTlffiR ;ft ~ q ~ ~, ~ 'I1i ~ 
~ lI't ~ 1Ir«i ~  ~ 'f1. m ~ 

~  ~ lI't IWl«rT 5f1'<f 'lit ~ m ~ 
~ t ~m ~ t~ 

WIiT': if; ~  ~, '3'f if; ~  it 'lf1 
~ "9"1" i~ ~ ~ iflITf'l>" ~ lI't 
~  ~ ~ if;if"[ ~ 1  lfffl ~m 

.m 1fT;m\"1 lfI'<f f'lj"ID ~ f\'lit ~ I 
~ 1f1r. ~~ ~ "" ~~ t, 

~ ~ i  f/r{ if,T7'JTT if,) ~ t i\" 
;frn ~m t, ;tm i oi ~ tl;!T;ft 't 

i m n~  ~i  lifT't "" 1f,1T"I 'I{ ~ 
fir. '!!nT ~ ~ i  !!', .. r>l' if 'TT ~ i «!fif'f 
~ f;r;% ifm W <m 't. 'I1"1f>r!7 ~ 

m ~ ~ 'fR ,'1 it ~  ~  ~

~ m ~ 3 1it ~odt 

~ ~~ I 1 i ~~m ~ 

fu'f 1'; -;fr f<mr.n ~ , ~ 1f,1 ifl ,!'l'«T'! 

~ ~ W '0;% miff'r.R Jf't ~ 
~ ~ r.r ~ '1ft il:TR ~  ~ I ,.'1 Ifif 
<rIOT if.t II"Rffl Q'Q; RRf if; irrft ~, 
f-miT it "f"'Il'Ai'i 't qj. ~ ,t  ~ 

f lImf"lii if; 01'; qr-:.(T fq-Q'I ~ ='irif 
~ <iT ~ 1 ~ fu;;:ft ~ if if.! I 
foRI lfl!lrn'l ;, '1"?' I!"T1f if.1 'If flf: til" <f17, 
1f,1 ~ f<&>:a ,,[HIT o.i'!T ~it fmlit 

[lU "I) '1fT "./'q-.:rt 1ft, I1flmr 1 ~t it 

~ if; o;R': ~ ~ 1: ~ <llTii I 

~ ~ it ",!'lit I1frfil1rt ~ ~ o  

~~~ m ~ it t 

~ i  t~ 1 ~~~i i  

~ if; 3;'11: 1,tT ~  ~ t ~ 

m~i ~ i~ t t1 1 i 

;. 90 lIfifml' a"" ~  :fr 'OTIfr ~ 
m I () lI'fu-ml .;t ~ w.t <mf ~ 
,,!W!T ~i  ~ I ¥Ifo'f W  I  0 lIf<m<r 
fl if; ~ ~  H'11 ~tt ¥T '!lit ~ I 
~~ 1f'1fT ~  <n:T rn if; f¥t lI't ~ 
'fIT ~ ~ ~  ~ oM i't f<:m 'IfRIT 
~ 'TT ,.-;ffi' 'l:t ~i i  'IT i'I><mfT ~ ~ 

I 0 lI'fum '3'f ~ it f"f'fT ~  ~ I 

~ .m.f""<f lI't ~ ~, lI't mntff 
~ ~ '3'f ;. '1ft 'I!1'I1T  'I!1'I1T '!TifT ;-"'11 
'" flif'TT "fTifT ~, ~ lifo Ifm f<:m ~  

t I lfi'Ifi i ~ if; '!Til {; fli11l'T <IIT<fT ~, 

'f;1f\ cti if; '!TIf ~ f"f'fT 'llThT t, 'Ii'I/T 
f1f'1fT ~~ '!T1f ~ fli11l'r ~ t, ¥Ifo'f 
\r'!'f.r ~~ 'Ilff (t ;;mft t I ~  

~ it ~ if; lfTifT $I'\"f: firnT if,r 
artt ~ o t ~ m  ~ I ~ '1fT !,IJ 

~ If:T firnT ~ 

lU8 bra. 

[MR. SPEAKER in the ChairJ 

~ ~ Im1I • f'l'ff't ~~ 
~ ? 

tit >mil lf1fTIR it iPlm 1 'IT 
'fT'I'Iii I ,,,~ tc i;' it Ifil'!T ~1  ~ r", 
~ IfTl'f ~ i  ;(T't 'lit ~i ~ ~  qm 
~ if 'rtl! ~ it 'f'1'iI t. -m 'lW< ;;rif 

~ ~ ;;1f,1:;;T ~  '1'" ~ i  ~ 

fir. WI'!' <rIO it ~ iIIT'i ofm J!TlIT 'PH 
l eft ~  fi«rr lffr om'lrtlt ~ \lII(>t 
~ I i i i ~~ i m  

'Ilfif", ~ '" ~ 'I>"T i?; ;;nit ~ Iftt: 



4 I 73 Seizure of NOVEMBER 26, 1965I.A.C. Office at Dacet (S.H.) 4174 

~ 9  "s['Il'R] 

1fT'I"T fqm <fi:m;ft it '!l ;;rm ~ I 'Iii 
m 'fi\: ~  '1m a fiI; -.fT ~ 1 1  i;t€f 
~, f;;r;f.l; <rrt it ~,  ~n  '1m f.!; <f\;f 

,ft'l 'ifR 'ifR ~ t (fIfO ~i  if@ fl:r<;rar 
a, '3"'1 ;;T ~  'liiWH it ifiT <fi:m;ft 
~  a I 3 ~ ortm;fr ~ a f.!; ~ 
~ lJf<'I"l i~  ~  a I ~ 

<';.'lW'f ~ ~ ~~ ~ ;;it f.!; ;tf<r<l; 1~ 

~ ~itm  -.fTf;; if@ ~ ~ I 
~  ""Iii: 'If;;m if ~  tfmm" I "I" 
it "ij\"llf if@ iff "","<rr ~ I 'f,fiI; ~ i  ~ 

~  'fit ~ i  ~ fl:r<;rar a ~ 
mil i ~ ~ ~ it ~ ~ i ~  'fit 
",m ~ q'\;: ;;it ~  ~ ifT.'<lT 'fit 'llr.t 

~~ ~~~~m 

1(lfr a f;; mu (!lfll ,,~ ~ 'lorn: ~ ~  

'liflf'i., I!.R ~ ~ a ..... 
~~m 1 t~  

"11"1:1 ~it 'I'fI? 

~i 1 ~ ~~  

"" ~ ;m"f1fOI : ~ m~ 1f;ltiT 
if; i!<ifT ~, <ftI '!if, ~ I 
14.30 hrs. 

STATEMENT RE. SEIZURE OF THE 
OFFICE OF THE INDIAN AIR-
LINES CORPORATION AT DACCA 
BY PAKISTAN 

The Minister or External Affairs 
(Shri Swaran Sin;ghl: Mr. Speaker, 
511' with vOU!" ~ mi sion, I might 
make' a ~ic  statpmt'nt about the 
onk(, of th(> Indian Airlines o o ~ 

tion at Dace:1 in~ laken over by the 
Pak ,~t 1  t 1 iti ~  Th(' Govern-
mt'!lt ur Pakiqan hoWL' tak£'n over 
van, ,"' J:H.it;\n in ~s offices, assets 
and n 1i ~~ ~itu d in Pakistan 
inl'1" LIlt' those of the Indian Airlines 
Co:'ponltion at Dat'ca and have V('<;t{'rl 
thf'sP in the Custodian of Enemy Pro-
perty in P,kistan. Full particulars of 
the assets so takrn over by the Gov-
ernment of Pakistan are not yet 
available. 

I may also add that the action of 
the Pakistan Government in taking 
Over Indian business-houses, assets 
and properties situated in Pakistan 
was not legal, as there has been no 
formal declaration or notification of 
war with India by Pakistan. Since 
Pakistan had taken this illegal action, 
We were obliged to take counter-
measures until Pakistan restores nor-
mality. On the 10th and 11th Sep-
tember, the Government of India 
issued a gazette notification, vesting 
in the Custodian of Enemy Property 
immovable and movable property i~ 
India, belonging to or held by or 
managed on behalf of Pakistan 
nationals, excluding properties and 
assets with Pakistan Diplomatic mis-
sions or Pa·kistani nationals employed 
in such missions. 

Shri Rar! Vishnu Kamatb (Hoshan-
gabad) : On a point of clarification. 
Does the Government propose to take 
this seizure of the lAC office in Dacca 
lying down, or, does the Government 
.propose to take any retaliatory 
measures by way of seizing the 
Pakistan International Airlines office 
in India? 

Shri Swaran Slnrh: Even without 
using that expression,-retallntory 
measure-as I have already said, Wf.' 
havc-

Sbri lIari Vishnu Kamatb: Specify 
the property. 

Shri Swornn Singh: Accordingly, 
assets and property of th" PIA in 
India that was available here had 
been taken over by the Custodian of 
Encnl.v Property; WE' had r("luctantly 
to do it. 

Se\reral hon. Ml"-Jllbers TOSf!-

MM. Suraker: U"1 c<;.c; {'allE'd, no 
Member ~ 1 ~  Shri S. M. 
Banf·rjN'. 

Shri S. M. Banerjee (Kanpur): 
would like to know what measures 
the Government contemplate to take 


